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STATEMENT RE. STRIKE BY 

NURSES

The Minister of Health and temily 
Planning (Dr. Snshiia Nayar): On
the 2Sth October, 1966, one Miss P. 
David, a Sister in the Saldarjan^ 
Hospitel was alleged to have handed 
•rer one gallon tin of dettol in a buc­
ket covered by a duster to a sweeper 
♦o be taken to her room in the Nurses 
Hostel. On interrogation by the 
Chowkidar the sweeper informed 
him that he was carrying the bucket 
iinder instructions from Sister David. 
Since theft of Government property 
was sucpected, the matter was imme­
diately reported to the Medical 
superintendent and the Vigilance 
Oflflcer who called for the concerned 
Sister and made certain enquiries. 
Bister David gave a written state­
ment that she was taking the dettol 
for cleaning her bath-room in the 
iMMteL The Superintendent of the
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Hospital reported the matter to the 
police as has been done in the past 
in such cases. After making enquir­
ies the police took Sister David into 
custody on 31st October, 1966. She 
was released on bail the next day.

On 2nd November at about 10.00 
a.m. the president and secretary of 
the Safdarjang Hospital Nurses As­
sociation informed the Medical Su- 
perintedent that the nurses would go 
on an indefinite strike from the 3rd 
November, 1966 to press their follow­
ing demands;

(1) Judicial inquiry must be car­
ried out why the hospital 
authorities failed to take de­
partmental action against 
nursing sisted P. David.

(2) Resignation of administrative 
officer and vigilance ofBcer 
who surpassed their responsl- 
biUties.

(3 ) why legal action was not 
taken against the person who 
was carrying the bucket and 
Dettol tin;

(4) thorough inquiry must be
made against the chowkidar 
who reported the matter to 
the vigilance officer; question 
also as to why the chowkidar 
has been given extraordinary 
power to move about in the 
hospital premises specially in 
the nurses’ hostel without 
restriction, and by whose 
authority. »

After that, the nurses had a meeting 
with the Health Secretary and they 
had a meeting with me also. Misun­
derstandings and misapprehensions 
were removed.

The nurses went on strike on the 
3rd November, without giving ade­
quate notice as required imder the 
Industrial Disputes Act. During the 
strike, necessary arrangements were 
made for running the hospital and to 
avoid inconvenience to the patients. 
The nurses in some of the other hos­
pitals in the city also observed a 
token strike on 4th November tn
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iympathy with the nurses of the Saf- 
darjang Hospital.

After their meeting with the Sup­
erintendent and the Health Secretary 
•fid finally with me, the nurses in the 
Safdarjang Hospital have withdrawn 
their strike and have gone back to 
duty since this morning.

I wish to compliment the staff of 
the hospital, the doctors and the 
others who saw to it, that there was 
no inconvenience to the patients and 
•Iso the nurses who, in spite of their 
strike, sent one nurse in each ward 
•nd  when there were many casualties 
on the 7th, they sent two nurses to the 

wards to see that the patients wece 
not neglected or inconvenienced.
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Shri D. C. Sharma (Gurdaspur): 
The question of demands of th« 
nurses has been reported to th® 
Ministry not since the 3rd of Novem­
ber, but for a very long time they 
have been putting forward their de­
mands. May I know what attempt* 
the Health Minister, whom I compli­
mented on resolving this deadlock, 
and the Health Ministry have been 
making all these days to consider 
those demands and to take some 
action and why did they allow the 
situation to deteriorate so that th« 
nurses should have had to have re­
course to a strike?

Dr. SushUa Nayar: May I tell th« 
hon. Member that this situation had 
nothing to do with any general de­
mands? Whatever their general de­
mands or difficulties, the Ministry haf 
been looking into them.

8hrl D. C. Sharma: What are those
general demands?

Dr. Svshfla Nayar: This statement 
does not relate to any general de­
mands. All that I wish to state is 
chat the Ministry has taken very good 
care to see that the conditions im­
prove. The nurses themselves have 
acknowledged that their conditions of 
service have improved. We would 
like to improve them still further and 
we are trying to do so according to 
our resources.

Shri D. C. Sharma: What are the 
general demands?

Mr. Speaker: She says they do not 
come in this statement.

Shri S, M. Bauerjee (Kanpur): 
Since the strike is over and an ami­
cable settlement has been reached, I  
want to know whether an assurance 
has been given to the nursei that
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there will be no victimisation because 
of participation in tlie strike.

Dr. Sushila Nayar: The hon. Mem­
ber is working all the time in a 
different set up; his mind thinks in 
terms of victimisation, GrOvernment 
do not think or act in terms of victi­
misation. We think in terms of 
serving the interests of our patients 
and the country,

Shri S. M, Banerjee: I put this
question bccause generally after a 
strike, there is victimisation, I do not 
know why this lady is allergic to me. 
She is imputing motives to m e___

Mr. Speaker: Order, order. He
should be the best person to know. 
Shri A. P. Sharma.

Shri S. M. Banerjee: She has a
bad temper, and we have a bad tem­
per.

Shri Hem Bama (Gauhati): Your 
reply was very good.

Shri S. M. Banerjee: She should
not always take advantage of being 
a lady.

Shri A. P. Sharma (Buxar): What 
were the causes +hat led to this illegal 
strike? Have Government tried to 
understand their problems as to what 
were the causes for the strike before 
they launched upon this illegal course 
of action?

Mr. Speaker: She has decribed in
detail the causes.

Dr. Snshila Nayar: There was an 
' alleged theft, and the whole trouble 

arose out of that. It has nothing to 
do with their general demands.

 ̂ ^  ff'T ^ . .
Mr. Speaker: She is denying that 

this has anything to do with their 
general demands. Again and again 
she has said that.

Shri D. C. Shaitaa: We cannot ac­
cept her statement (InterrUpticins).
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Mr. Speaker: In this manner we 
cannot proceed.

Shri A. P. Sharma: What were th t
causes?

Mr. Speaker: She hag said it twice.

Shri Vasudevan Nair (Ambala- 
puzha): There were reports in the 
newspapers that the representatives of 
the Delhi Nurses Association waited 
upon the Minister—I am referring to 
the other hospitals not the Safdarjung 
hospital—before they decided to go on 
strike, to have a meeting with her and 
to represent their grievances, and it 
was reported in the newspapers thal 
they waited and waited and no reply 
came from the Minister, and when she 
was prepared to meet them at mid­
night or so they had dispersed and the 
strike call was given. I should like 
to know whether the Minister was 
standing on false prestige at that time 
and refused to meet the representa­
tives of the Nurses Association, and 
that is the cause of the strike.

Dr. Snshila Nayar: The in fo rm a tio A  
of t h e  h o n . Member is  completely 
w ro n g .

Shri Joachim Alva (Kanara): I  am 
not putting a question, but I want to 
draw your attention to a serioue 
matter which perhaps has escaped 
your attention. May I in all humility 
say that you should not have permit­
ted Mr. Limaye to say about Mr. 
Pandey that he was Atulya Ghosh’i  
man. Tomorrow somebody may be 
called a Chinese agent and another 
man may be called a Russian agent.

Mr. Speaker: He need not rake it up 
now.

Shri Joadhim Alva: You ought to 
strike it off the record since he called 
Mr. Pandey Atulya Ghosh’s man; that 
is unfair.
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Mr. Speaker: There ought to be some 
limit. This camiot be carried On in 
this manner.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORT­
ANCE.

D r o u g h t  a n d  S c a r c it y  C o n d i t io n s  m  
U t t a r  P r a d e s h  a n d  B ih a r

Shrl S. M. Banerjee (Kanpur); I 
call the attention of the Minister oi 
Food and Agriculture to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

‘T he acute drought and scarcity 
conditions in Uttar Pradesh and 
Bihar.”

The Minister of Food, Agriculture, 
Commiinity Development and 0«- 
operatfton (Shrl C. Subramaniam): Be­
fore I make a statement on the sub­
ject, I would like to clarify certaim 
facts in view of what happened thii 
morning with regard to this calling 
attention notice because I was accused 
of failing to reply to your letter.

Mr. Speaker: That was clarified, I 
myself did it.

Shrl C. Subi a: I have gone
into the whole thing, and it has left 
a bad impression that I was negligent 
in replying to you.

Mr. Speaker: I said on the 7th we 
asked you, and on the 8th we sa id .....

Shrl G. Sabnunanlam: Even on the 
7th I find it was night, after 7 O’clock 
the preliminary notice had been 
received, and by 1 O’clock yester­
day, before the admitted notice was 
brought to my notice, I had beem 
called upon to make a statement 
today at 6 O’clock. Shri Kamath 
used the words: “It was a dirty 
trick”. As a m atter of fact I got the 
direction from the Speaker that I 
should make the statement at
•  O’clock . . . (Interruptions).




